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Opa. ' 589 of 1997

. Present ¢ Han'hla Mp,Justice AK.Chz ztterjee; Vice-Chairman

Han'ale Moo ™.S.Mukheriee, Administrative Member

- SUSHANTA KIMAR NANGY

myga
Uq'\] ih OF INDIA & ORS.

‘,/ For the :’L'_‘ll ANk (,5:‘ H Mr. R.K.Dc,mmsel.,
4 Far the respon-ants : Ma,K.Banerjee,counsel,

o_R.D.ER

This M,A, has been filed to~day as an unlisted metien in
‘cennectien with 0,A,598/87 which is alse fixed for hearing temday,
Ms.K.Ban?jz.lndzmunsel. appearing fer the respendents has filed

vy A
the veply towday, The petitioner. threush this MA has sumitted that
he has retired en 31.5.9? but twe days defere his retirement, the
Uepartment 1ssued charge-shest against against him and the Da
precesdings is still te be cencluded, He has susmitted threush the
instant applicatlon that despite this faect, hs has net besn paid

even the full ameunt ef previsienal pensien and that GP¥, Empleyees'

3

Greup Insurance and salary fer the May,1897, Ms.,Banerjee, hewever,
sfmits ﬁhat she dees net have full imstructiens why these ameunts
‘have »een withheld.

On bearing dath the parties, we dispese ef the MA with the
~opder that the respendents , wjthin a menth frem the date ef comunie
catien of this Order, mxemkxiamak ahail release the previsienal
pennm in faveur ef the petitiener, ¥ull ameunt ef previgienal

]

pensien less whatsver ameunt has besn dduétoé. aleng with arrears
of such pensien se paid . Respendents shall alse pay the entire
ameunt ef GPF amx and Greup Insurance as dus te the petitiener less
the ameunt paid , 1if Any. by thae time mentiened herein, We, hewever,
de net pass any exder regarding the salary fer the menth ef May*97
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Ne, . - Date of order :
Present 3 Hwn'ﬁle Mr. JUsthB A.K.Chstterjee, Vice-Chairmzn
Hﬁﬂ nle Mr,M.S. Wu&herﬂﬁe, Administrative Member -

 SUSHANTA KWMAR NANDY,

~Ye-
CUNIGH OF INDIA & ORS.

For the :a:lic:nt{sl :.
Far the - responionts ¢ ’
| | = 2.

, . ‘.,QWVLR DLE.R . £rem prepage.
at the mement,

OA is fixed feor hearing en 16.1.98. -

Leave de gi.ven te the patitioner te fﬂle rejoinder

in the mmtim.

M.A, is accordingly dispesed of,
Certiiiedi cepy of the Ozier xke
delivered te beth the yart.iea within 48 honra.
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Memver(a) |  7NiceChairman,



